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heduled Tribes R“ﬁe vation Act, 1991 ( Tripurz Act
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Scheduled Castes and S
No. 5 of 1991) the Go
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1, Shert title and commencement .

(1) These Rules may be cailed {The Tripura Scheduled
Castes and Scheduled Tribes Reservation Rudes, 19927

{2)  They shall come inio force on the date of their pubiication in
the official Gazette *

)

Definition.
(1} Inthese nules, unless the context otherwise requires -

[y “HAet” means “The Tripura Scheduled Casies und
Schediled Tribes Reservazion Act, 19917 e

muster-roli workers who are encag d if‘C& i 01’1 casual basis

25 a“d Do 3 f" e —*”‘* on 1”‘6"*; z\\:‘ﬂb-,..-l
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(e; “Commission” means 1
Commission.

(£} “Form” means a form appended to these rules

[(g) “Scrutiny Cemmittee” means a commifice constituicd
by the Statz Govermment for verification of commuiiry
status and cancellaiion of community certificates.

() “Sub Committee” means a “Sub Commitiee” constituted
hy the State Goverminent by netification in the official
gazette ar the Block level or Nagar Panchayat level or
Municipal level for the puipose of verification of community
status of a perspn whe applies for grant of a Scheduled
Cuaste certificate, and in case of Scheduled Tribe certificate,
“Sub-Committee” means a “Sub-Cominiftee” constituted at
the Sub-Divisional Level by notification in the official
gazette.

(1) “Vigdance Cell” mmeans a “Vigilance Cell” attached to
the Directorute of Vigilance for the purpose of verification
of claims to belong to Scheduled Castes or Scheduled
Tribes.

(j) “Membe '~Ser,remry means “Member-Secretary” of the
Scrutiny Committee. j

{2) Other terms used 1n these rules, but not defined shall have the
same meaning as assigned to them by the Act.

3 Proof of Caste or Trabal Status.

The claim that one belongs te Scheduled Caste or Scheduled Tribe
shall be proved by a caste or Tribe certificate issued by the competent
authority in Form-1. The [Sub-Divisional Magistrate]” of the area where an
applicant ordimarily resides will be the competent authority to issue a
Scheduled Caste or Scheduled Tribe certificate. *

- Sabstifeted by the Second Amendment Rules, 2007,
Inseried by the Second Amendment Rules, 2007
. Substituted by the Second Amendment Rules, 2007
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(B On getting the ongquiny raport as statad woder sub-
rule(a) the [Sub-Divisional Magistrate] shall send the
application along with the enguiry report w the [Biock level
or Nagar Parnchayatr Level or Muaicipal Level Scheduled
Castes Welfare Sub-Commirtee or Sub-Divisional Level
Scheduled  Tribes Welfare Sub-Committee]’ if  any,
constituted by the Government for their opinion as to whether
the apphicant actuaily belongs to the Scheduled Caste or
Scheduled Tribe.

L

(©) On getting the opinion of the Schecduled Caste

Welfare Sub-Committee or Scheduled Tribes Welfare Sub-
Committee as the case may be regarding the caste status of
the applicant the concerned [Sub-Divisional Magistrate]" will
verify if the local enquiry report submitted by his subordinate
officer and the opimon of the Scheduled Castes Welfare Sub-
Committee or the Scheduled Tribes Welfare Sub-Commititee
concerned are of similar nature for granting a Scheduled
Caste certificatc or a Scheduled Tribe certificate to an
applicant.

(d) If the [Sub-Divisional ;\-Iagistrate]’ Is satisfied from
the local enquiry report and the opinion of the Scheduled
Castes Welfare or Scheduled Tnbes Welfare Sub-Commitize
that the applicant belongs to the Scheduled Casie or
Scheduled Tribe as the case may be, he may issue a
Scheduled Caste certificate or a Scheduled Tribe certificate
to the applicant concemed.

(e) But if the [Sub-Divisional Magistrate]' finds that the
local enquiry report and the opinjon of the Scheduled Castes
Welfare or Scheduled Tribes Welfare Sub-Committee are
different in nature and it 1s difficult to arrive at definite
conclusion regarding the actual caste identity of the applicant
concerned he will refer the case along with the local engquiry
report and opinion of the Sub-Committee through the District
Magistrate and Collector concerned to the [Director Lot
Welfare of Scheduled Castes and Other Backward
Classes]'in case of Scheduled Caste certificates and to the
[Director for Welfare of Scheduled Tribes]' in case of
Scheduled Tribe certificates for their decision.

1. Substituted by the Second Amendment Rules. 2007

&
2. Inserted by the Second Amendment Rules, 2007
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118 When any case is referred o the Director for Veilfure
of Scheduled Castes and Other Backwerd Clusses or the
Director for Welfare of Scheduled Tribes for a decision
whether a conununity certificate shouid be issued or noi,
the Director concerned shall cause a thorough enguiry into
the matter threugh the Vigilance Cell. The Director for
Welfare of Scheduled Castes and Qther Bacioward Classes
or the Director for Welfare of Scheduled Tripes as the case
may be, will place the vigilance enguiry reporr, Iocal
enquiry report of the Sub-Divisional Magistrate and
opinion  of the Sub-Cominittee concerned before the
Scrutiny Commitice for a decision. The Commitice will
examine the Vigilance report and other reports/ recovds
sent by the Sub-Divisional Magistrate and 1ake a decision
whetier a Caste or a Tribe certificate shali be issued or not.
However, before taking a final decision, the Scrutiny
Comimniitee shall give the applicant a reasonable
opportunity of being heard. The decision of the Scrutiny
Committee shall be final and communicated to the
concerned Sub-Divisional Magistrate]'

(g) The Sub-Divisional Magistrate shall act on the decision
of the [Scrutiny Committee as communicated by thel
[Director for Welfare of Scheduled Castes and Other
Backward Classes]’ or Scheduled Tribes.

{(ay A computuﬁ authority, 1f satisfied , may issue a
[(om;m.um’yj certificate to an applicant who has migrated
te Tripura from another Stute ou production of the genuine
community certificate issued to his father by the prescribed
authority of the State of his father’s origin. If the competent
authority feels that before issuing such a community
certificate & detailed enquiry 1s necessary throush the
applicant’s State of origin, he may do so.

(b}  The certificate under clause{a) may be issued

irespective of  whether the Caste/Tribe in qucbhm it

wmcluded in the list of Scheduled Castes or Scheduled Tribes
of Tripura or not.

. Substitute

. Inserted

-

d by the Second Amendment Rules, 2007.
: by the Se >ond Amendment Rules, 2007,

- Substituted by the Second Amendment Rules, 2007.
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%
Constitution of Seleotion Uommittes Seieetion Boards

Dionactmenial promation Conamittes cle.

(1) Notwithsianding anvthing contelned in any other service rules,
regulation or orders w torce cwu%titutifw a  Selection
Committes/Selection Board /Departmental Promotion Commiittee or
any other ageney/forum by whatever name Lt goes, lor diree
recruitment or promotion o any post or service the [Director for
Welfare of Scheduled Castes and Other Bdu\wa*d Classes]” and the
{Dizector for Welfare of Scheauled Tribes]' or their represcntatm,b
shall be associated as permanent members of the Selection
Committes'Selection Board/ Departmental Promotion Committes etc.

(2) The [Director +0r Welfare of Scheduled Castes and Other
Backward  Classes]’ and the [Director for Welfare of Scheduled
Tribes]' may authorise officers of their Dircctorates to represent them
on the Selection Commiitee/Selection Board/Departmental Promotion
Commuitice etc. as mentioned under Sub-rule (1) if the Dircctor is
unable to attend.

(3) With respectto [. ]3 reservation, the opinion of the [Departmient

for Welfare of Scheauh,u Castes ,Other Backward Classes and
5 - -7 - - * ¢

Minorities]® and [Tribal Welfare Department]' shall be final.

[7A Constitution, Powers and Funciions ef the Scrutiny Commitiee.

(1) At the State fevel there shall be two Scrutiny Committees as
follows -

(a} For verification of conumunity status of Scheduled Caste
Certificate holders, the Scrutiny Commiizee shall consist of :-

(i The Secretury-in-charge of Departimtent for
Welfare of Scheduled — Castes, Other Backward
Classes and Minorifies
- Chairman.

{ii) The Director for Welfare of Scheduled
Castes and Other Backward Classes

- Member-Secretary
(iiz}  Joint Seu'efary or Deputy Secretary of the
Law Departm entf’

- Member

L L

Substituted by the Second Amendment Rules, 2007
Substituted by the Fist Amendment Rules, 2000,
CUmitied the word “this” by the First Amendment Rules, 2000
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The Director for Welfnre of Scheduled Tribes

i) The Director, Tribal Research institure

~

{iv) Joint Secrez‘ary or Deputy Secretary of the Law
Departmeni]’

- AMember

. Jr?ef"m {?j Vigilance shall nsistizg ¢f

Senior Deputy Superintendent of Police in over-cll clharge and such
npruner 0_; Paz:;:e Inspectors and Sub-Inspectors to investiggie inio the
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ier IS singving or empleyed The notice sheould i

iztion gr reply, i any, would Fe made within swo
Jrom the date of the receipt of the notice and in o case, on reguest, not

more than 30 days from dhe date of receipt of the netice. In case, the
" i i 2 &

certificate holder seeks an opportunity of hearing and cigims an inguiry
to be made in that behalf, the Member-Secretary on receipt of suclk
representation or reply shall convene the mecting of #he commitice and
the Chairperson of the Commitiee shall give a reasonshle opportanity to
the certificate holder and in case the certificate hoider is ¢ miner to the
parent or guardian io adduce all evidences in suppert of his claim. A
public notice by beut of drim o any other convenient mose may also be
published in the village oy locclity and if any person or assocition
opposes suck a claim, ax oppoitunity to adduce evidence may also be
given to i or it Ajier giving such epporiunity in person or through
counsel, the Commitice mey inake suck inguiry as it deeimns expedient and
consider the claims vis-a-vis the objections raised by tie certificaze holder
or opponent Grd pass an appropricte order with brief reasons in support
thereof.

Provided that in cese « certificate holder enguges a legal
practitioner 1o represeni kis case before the Scrutimy Committze, the
Direcior for Welfure of Scheduied Castes and Other Backward Classes or
the Director for Welfare of Scheduled Tribes cs the case may be, may

engage g lawyer.

Provided further that befere possing a final order, the Commiitee
S > »
stall also 2ake into consideration the local enguiry report of the Sub-
Divisional Magisirate and opinion of the Sub-Commizive conceried.

5} I cose the yeport is fn favour of the ceriificate holder anid found to
pe genuine and true, no ferther ceticn peed be taken except where the
repori or the parficulsrs given are procured or fourd to ke jhlse or
JSrasdulently obirined and in the Iotter event the seme procedure us is

ervisaged in sub-rule (4) shall be followed.

{%) The imguiry should be compleied o5 expeditivusiy s possibie
prefernbly by day-to-day proceedings within such period not exceeding e

monihs. If after inguiry, the Caste Scruilny Commizice finds the claim o

be filse or spurious, the Commitize shall pass aa order conceiling ihel’
1. Imserted by the Second Amendment Rules, 2607
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avallable Sch dﬂkf. (,.Mu candidates or
vacant posts reserved for Scheduled Caste omdldaues.
available Scheduled Tribe candidates. He shail send the
proposal to the [Department for Wellare of Sc heduled Castes,
Other Backward Classes and Minorities]” and to Tribal
Welfare Department for their concurrence.  When
concurrence is received the appointing autherity will make
appointment subject to the condition that the [vacant posm]
will be carried forward.

(o) If candidate belonging to Scheduled Castes or
Scheduled Tribes is not available by exchange method, then
the [vacant post]' may be filled up by deputation /transfer
according to conceimed Recruitment Rules.

[Provided that wuctwithstapding anything
contained in anry other rules a reserved [vacant post]l
may be filled up by deputation/reserved category of
officers/employees holding analogous posis of identical

scale of pay and in case of nonm-availability of

officers/employees holding analogous posts, by deputation
of reserved category of officers /fempleyees holding lower
posts equivalent o the feeder posts. |

{c) If the required number of candidates are not available
even after further attempt within a recruitment year the
reserved [vacant posts]' shall be carmied forward to the next
recrultment vear.

(a) If the appointing authority after observing the
procedures of sub-rule {8), considers it nscessary (o Gl up
any reserved vacani post by candidate of unreserved
category in the exigencies of public service he may imitiate a
proposal for de-reservation of the required number of
reserved [vacant posts.]' Proposal for de-reservation of
fvacant posis]' reserved for Scheduled Caste shall be sent to
the [Depariment for Welfare of S sheduled Castes, Other
Backward Classes and Minorities ["and  preposal for de-
reservation of [vacant posts]’

- Scbstitaied by the Second Amendmest Ruales, 2007

19

Sphstinted by the First Amendment Rules, 2000

3. Iaserted by the First Ameadment Rofes, 2000

9
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ence. On gatiing the concarencs
sent or [Department for Welt
ther Backward  Classes  and
Mincrdties]® as the case may be, the administrative
Departiment concerned will obtain approval of the Council of
Ministers and then issue notification de- reserving [vacant
posts.]’

{(b) When a vacancy against any post or service is de-
reserved it shall be carried forward,

c) [Department for Welfare of Scheduled Castes, Other
Backward Classes and Minorities]® or Tribal Welfar
Department may accord concurrence for de-reservation in
service or post only when it is satisfied thai the Department
concerned exhausted zall possible efforts including the method
of deputation and exchange of [vacant posts]' between
Scheduled Castes and Scheduled Tribes candidates, to fill up
a reserved [vacant post.]’

Recruitrment by Promoticn

(1)  The appointing authority while making a request to the
Selection  Committee/Selection  Board/Departmental  Promotion
Committee for recommending candidates for promotion shall
communicate to the Selection Committee/Selection
Board/Departmental  Promotion Commitiee the details about
reservation for Scheduled Castes and Scheduled Tribes and shall also
fumnish details about the number of candidates required against
reserved [vacant posts]' and unreserved [vacant posts]' in
accordance with the provisions of the concerned service rules.
Where there is ne rules for the post or service to which promotion is
to be made the appointing authority will furnish the details about the
candidates within the zone of consideration according to normal
procedl_ e. The particulars about reserved [vacant posts]' available

shall be based on an inspection report of 100-point roster in respect
of the concerned post or service to be fumished jointly by the
[Director for Welfare of Scheduled Castes and Other Baclward
Classss]” and t by the [Director for Welfare of Scheduled Tribes]” as
mentioned in Rule 8(1).

(2)  The Selection Committee/Selection Boz:d;"De;,:_rtr“ ent :11
Promotion Committee will Lonsmer the suttability of the candidat
the deails of whom are furnished by the appointing authority and

uted by the Second Amendment Rules, 1007
cstituted by the Firs: Amendment Rules, 2000, J.'-"'-
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1 nenies of .;sciwﬁ freled Caste and
o o Iy . HApEie By <N
Scheduled Tribe incumbenis shall be made identifiabiz Oy 5(
B B A I R e i Fuapr T wopsea o o Tn T
and “STY marks respectively against thelr names.

(3) As provided in para-3 of the Schedile to the Act, separaze 108-
Point Roster for each category of _'" ost or grade shall be maintained

according to the senrce of recrulimein! ov promotion as specified in
the respective Recruitment Rxdua.

74} Separate rosizy according o seurce of recruitiment shall prean
arate biocks for each source of :ecrzzze‘:-:sgfzs‘ i a roster, for
example- if ihere are 58 posts of Supervisor, Secial Weifure and
fifty percent ¢f the posis cre iv be thz’e'f By direct recruioment and
the remaining fiffy percent of the posis are v be filled by
promotion from two sources, nemely eight ;:- ercent ffo 2 the posts
of Jr. 8EQs, and iwenty percent fr dnganwedi Borkess,

separare roster shall be as foliows:-
(i} For fifty percent direct recruitinent i.e.25 posts fron

roster point Ne.d to 25,

(ii} For remaining jifty percent ife¢. 25 posts by
premoiion

Tigity percent L.e.28 posts froi tire post of Jr.
SEOs from roster poiny No.26 fo 43

(5) Twenty percen: Le) posis ﬁ- m the post ef
Angamwesi Werkers from roster peing No. 46 1o 0.

(3} Roster shall be smaintained jor admission io Lducetional
Institutions, selection of studenis for Righer studies, in service

fraining or wiy other kind of treining.

Lan
Ca
S 1o
and
Tri

Tan

o



Ly

Frovided thet in cuse of admissioin to ony Edwcotional
{uztiinzion including professional / technical educatisn or

7

sciection of the candidates for in-sorvice training or any othey kind
of truizing rosier shall be verified by ifre representative of thy
Deparament for Welfare ef 8Cs, OBCs and Minorities and the
Tvibel Welfure Depurtment fo ascertain the acrual nnmber of
reserved seats availuble prior to such admission or sefection.
fowever, the rule of carry Jorward skall not apply in case of
admission f¢ educational instititions.

{8) Ian case appropriate category of Ex-serviceman and Plysically
handicapped persons are 1ot available in & recruitment year to filf
up the posts reserved for them, the vacant posts would be carried
Jorward to the next recruitment year. If no suiteble candidare is
evailable in the second recriitaent veas, the vacani post will again
be carvied forward to the third recruitment year. Even, if no
candidaie is qvaifehle in the third year, the post will be fiiled up by
a person of appropriute category.]’

14, Submission of Annual Report,

appointment of
the Scheduled

An Annual Report showing the position regardin
candidates belonging to the Scheduled Tribes [an
Castes]” against direct recruitment and promotion shall be submitted
cach appointing authority to the [Drirector for Welfare of Scheduled Castes
and Other Backward Classes]” and the [Director for Welfare of Scheduled

. 3w IS o ]
Tribesj~ in the following manner:-

JD.Q_'UQ

{a) The Annual Report shall be fora perted of ene year from the
I¥ day of April to the 31* day of March next.

{b) The Annual Report shall be submitied separately for the
direct recruitment and promotion, separately for technical and non-
techmcal posts and separately for each category of posts in Form -4

o) In case of admission to Educationnl Institations, the anmal
repert shall be submitivd (lass-wise/Sie - wise/ Brasicli-wise i
Form 5, ax soon as udmission process is over. Similar report shall
be submized for selection of candidare For in-service traizing or
any other kind of training, }3
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vpposilment o Liggson d

[ (1) Every "ra“uu-‘i ng and it Edgeations! Inasrtusiony
a5 the cuse muy be ' in consulta ﬁ yir with dhe [Doeoaariment for
Yeifare of Scheduied Castes, Other Buackward lusses and
Yinorities)” and the {Tribal Welfare Department.)” shall uppoint
one responsible officer, if possibie from (;z yup-A catevory and
preferably from cne belonging fo Scheduled Caste or Scheduled
Tribe to look after the matter reisting o reservation for
Scheduled Castes and Scheduied Tribes. The Officer 50

appointed shall be called “Liaison Officer™.

f
1z
By
-
]
-
e
-
2 e
n- e

{2} The appointing authority shall obtain the views of the
Lmison Officer in each case of appointment/promotion to any
peat or service and all other matters reiaimo to reservation for
Scheduled Castes and Scheduled Tribes.]’

{15 A. The duties and responsibilities of a Liaison Officer saall be-

(a) to emsure that reservation for Scheduled Castes and
Scheduled Tribes in sarvices and posts as per provisions of
the Act, these rules and other orders/instructions ete. issued
by the State Government from time {o time in this regard, is
strictly follewed.

(b) to scratinise properly all proposals for de-reservation
and to certify after due satisfaction that such de-reservation
is inevitable and that all steps to fill up the post(s) by
reserved catesory of candidates have been taken.]’

(¢} to liaise beiween the Adminisirative Department and the
[Departrueni for Welfare of Schcdalcd Castes, Other
Backward CIJsSEb and Minorities|” and the [Tribal Welfare
ﬂepartmpnt] for transmission of required information.

{d) to emsure prompi submission of annual statements to the
[Department for Weifare of Schedulcd Castes, Other
Backward Ciasses and Minerities]” and the [Tribal Wellare
Department.]’

{e} To exercise proper supervision ¢ver the maintenance of

100 peint roster, to carry out inspections from time to time
cither of his owsn initiative or on instructions {rom the

1. Inserted Dy the Second Amendment Rules, 2607.

2. Substituted by tiie First Amendment Rules, 2000,
3. imserted by the First Amendment Rules, 2080.

4. Substituted by the Second Amendment Rules, 2507
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REIFNIe

& fo brimg promptiy tn the notice uf the appointing

authorily, the Director for Welfare of Seh eduled Castes,
OBCs  and the Director for W eifara of heduled l?]bLS

(2 ¥y assisia {Dep
Welinre of ‘“{:iiﬁduied Castes, Other Backward Ciasses agd
Minorities]' and the {Tribal Welfare Department]” in

discharge of their duties aad functions.

(i) to ensure prompt dispesal of representation submitted by
Scheduled Caste/Scheduled Tribe employess/Officers.

{i} to ensure, in consultation with the {Depariment for
Wielfare of Scheduled Castes, Other Backward {lasses and
Minorities]' and  the {Tribal  YWeifare Departmen 32.
submission of prompt reply ia 1 respect of Court cases touching
reservation for Scheduled Castes and Scheduled Trmcs,]‘

16, Imspection of Records,

)

L) The Govermment in the [De partment for Welfare of Scheduled

Uastes, Other Bhu.: "w‘d Classes  and Minorities]' or in the { Tribal

wnt]”, as the case riay be, may at anv tine call for any

ation refating to reservation for Scheduled ¢ astes and

s for inspection or cause an inspeclion of the same b

eiow the rank of Deputy Dircct?r anthorised in L}"ai
o |

ded wpnder ;y'cmm 7 ef the Acrf” and mav take sueh

iSSL ¢ such erder as it may deem £ apd proper,

Siay! i gman i T *
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(- Poin: Roster by authorising their seprosentaiives not belosw e rank of
Deputy Director.

[(3) on the basis of iaspection of records, the State
Government may, if so required, issue directions/guidelines to
the concerned authority for meeting the requirement of the
provisions of the Act and these Rules.|’

[17.]° Department administering the Act and the Rules.

For the purpose of administering the Act and the Rules Government
will mean the Government in the Department for Welfare of Scheduled
Castes, Other Backward Classes and Minorities in respect of reservation for
Scheduled Castes in services and posts and the Government in the Tribal
Welfare Department in respect of reservation for Scheduled Tobes m
services and posts.

[18.]° Repeal and Saving,

(1) On the commencement of these rules, every order, notification,
memorandum, office memorandum etc.( hereinafter referred to in
this rule as the old order) in force immediately before such
commencement shall in so far it provides for any of the muatters
contained in these rules cease to operate.

(2) Notwithstanding such ceaser of operation, anything done or any
action taken under the old order, shall be deemed to have been done
or taken under the corresponding provisions of these rules.

1. Inserted by the First Amendment Rule 2000.

. Rule -17 substituted by Rule-18 and renumbered as Rule-17 by the
Second Amendment Rules, 2007

_Rule -18 substituted by Rule 29 and renumbered as Rule-18 by the
Second Amendment Rule, 2007

J
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119.1"  Interprctation

If any doubt arises in regard to inferpretation of any of the provisions
of these Rales the matter shall be referred to the Government in the
[Department for Welfare of Scheduled Castes, Other Backward Classes and
Minorities]” or [Tribal Welfare Department]’, as the case may be and the
interpretation given by the Department for Welfare of Scheduled Castes,
Other Backward Classes and Minerities or Tnbal Welfare Department shall

be final
[19. Deleted]
[20. Deleted]’
[21. Deleted]’
[22. Deleted]’
[23. Deleted]’
[24. Deleted)’
[25. Deleted]*
[26. Deieted]’
[27. Deleted]®
[28. Deleted]’

1. Rule 19 substituted by Rule 30 and renumbered as Rule 19 by the Second

Amendment Rules, 2007

o b

_ Substituted by the First Amendment Rules, 2000.
. Substituted by the Second Amendment Rules, 2007
. Deleted by the Second Amendment Rules,2007.

By order of the Govemor,

(K .R. Das)
Secretary to the
Govemment of Tripura




This is to certify that Sti/Sarti/ KUmarl. v nnesmeiis e
S8 THIEY. xS B s g s MR R
................ N PAERLT o e i s s san s s i S
................. é S‘LDU\;
Notified Aree Municinallty 6F. cocvsen cmmmammanmr sy e ey
Sub-DAVISION HHwciiwsnriresvmminn snoenes Tripura District of the State of Tripura
L
Community which is recognised as Sehaduled Caste Scheduted Tribe undet

The Constitution (Scheduled Cates) arder, 1930 (As amended ﬂom
time to time in the manner and to the extent specified

SCHEDULE).

The Constitution (Scheduled 1 Tribes) order, 1950 (As amended from
tme to tme in the manner and to the extent spectfied in the SECOND
SCHEDULE).

Shri/SmtyKumari. oo OO | or
his/her family ordinarily resides in Vﬂ e men ........................
.................. BIESEIEE, o compormm s mms bl 0 TR o s BlockNotified
Area/Munic wpality OF  oeedsvisaimnasnsavnsenspnt 1o Sub-Division
T it smomos v s 540 s Tripura District of the State of Tripura.

Place Signature. Name, Designation
Datze : and seal of the Officer
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8. Totai number of backlog posts availuble
against reserved quota ;- SC 12
(Specity Roster  (Specify Roster

Vacancy Point No) Point Ne)

a) Direct
b) Premciion

9. Year-wise availabilitv of regular vacant post(s) including posts
filled up on a.d*hOC basis {if necessary, separate sheet may be
enclosed) for Direct recruitment/Promotion

:ﬁ Avallability of posts Posts available
i Whether with Roster Point for PH& x-S
direct or SC ST UR Total | with category. Remarks
| promotion Year
’- PH [ Exb
1 2 3 4 S ) 7 8 9
a) Direct -
b) Promotion -
10. Name, Desivnation and signature

of the Liatson Officer :-

11.  Comments/findings of the
[nspecting officers :-

Signature, name & Jdesignaiton

of the Roster Inspecting Officer

(Representative of the Director
for Welfare of Scheduled Tribes)

Signature, name & designation
of the Roster Inspecting Officer
(‘(eprasen*wm-'ﬂ of the Director
for Welfare of SCs & OBCs)

Signature & Designation of
the Roster Inspecting Oificer
(Represeniotive of Raiva Sanik Bozard)

‘-— -
T -~ + e
(In case of dirsct recruliment, where
!
i

e S - T
reservation for Ex-serviceman Is apj

4
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No.880 Registered No. N. E. 930.

GAZETTE

Published by Authority
EXTRAORDINARY ISSUE

Agartala, Monday, May 3, 2021 A. D., Vaisakha 13, 1943 S. E.

PART--I-- Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury etc.
GOVERNMENT OF TRIPURA
DEPARTMENT FOR WELFARE OF SCHEDULED CASTES

No.F.2-193/SCW/GL/2020/1050-1205 Dated, the 28th April, 2021.

NOTIFICATION
in exercise of the powers conferred by section 17 of the Tripura Scheduled Castes and
seheduled Tribes Reservation Act, 1991 [5 of 1991) the State Government hereby makes the

following rules further to amend the Tripura Scheduled Castes and Scheduled Tribes Reservation
Rules, 1992, mamely:-

1. Short title and commeéncement.

{17 These rules may be called the Tripura Scheduled Castes and Scheduled Tribes Ressmvation
(Third Amendment) Rules, 2021

(2} They shall come Into force on the date of their publication in the Official Gazette.
2. In the Tripura Scheduled Castes and Scheduled Tribes Reservation Rules, 19592 (hereinafter
referred to as the Principal Rules), for the words “Department for Welfare of Scheduled Castes,
Other Backward Classes and Minorities” wherever they appear, the words “Department for
Welfare of Scheduled Castes™ shall be schstituted.

3. Amengdment of Rule 6:- In the principal rules, for rule &, the following rule shall be substituted,
namely,:-

“B.Cancellation of Scheduled Caste or Scheduled Tribe Certificate:-

The Scruting Committee shall be competent to cancel a Scheduled Caste or Scheduled
Tribe Community Certificate issued by the competent authority and the order passed by the
Scrutingy Commitiee in this regard shall be final and conclusive.

For arriving at a decision whether the community certificate in question shall be cancelled
or not, the Scruting Committee shall follow the procedure prescribed in Rule 7& hereinafter,”

By order'pf the Gggernor,

",II'F'-'\II"._*L"

{ T.K. Chanma b

secretary to the
Gevernment of Tripura.

Printed at the Tripura Government Press, Agartala.
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